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CENTRAL ATMINISTRATIVE TALBUNAL |

CALCUTTA BENCH |

Ne,CPC 6/1998 '-1
(O.A, 254/96) ' | : I

Present.: Hon'ble Mr, D, Purkayastha, Judicial Member iﬁ

Hen'®le Mr, G,S, Maingi, Administrative Member

PRODYOT KUMAR DUTTA l\
VS’ : ) N I

Se RAMANATHAN(E, RLY.) & ORS, !

Fer the gpplicant $ Mr, B,C, Sinhg, ceuzﬁsel h

Oréer on ¢ 30,3,2000
ORDER 1

D, Purkayasthao oM,

. ' ‘l. ..
Heard ld., counsel fer the applicant, Mr, B,C, Sinl';la.

1

Ld, counsel, Mr, C, Sama@dar appears en behalf ef the reslcendents

sy filing his pewer. | " E’
2, Léa. ceunsel for the agplicant has drawn eur atterftﬂjn

te the letter dated 13.8,97 issued by the authorltz}es J.ntimatmg
Pest-retirement cempllmentary

the applicant the amount of/passds te which he is ent::.tle&\ as

per his application édated 6,8,97 and submits that the vali
letter has keen issued by the autherity defying the erdegr
passed by this Trisunal en 3,7.97 in O.A, Ne, 254/1996, i}mt

he sdmitted @g}fact that he got the raquisite passes afier
18.9.97 sn tﬁe ®agis ef the erder of the C@ailway Beani, |

3. Ld, ceunsel for the resgendents has preduced a stiﬁ.tément
shewineg the number ef passes issued te the applicant aftexfr
18.9,97 i, e, after passixgg ot the judement by this Trihuné.l .
in'O.A. 254/°96 ard that has net keen disguted by the le. Gq"m’ls&l
fer the applicant,

4, In viewy of the gkeve, we find that the apﬁlic’:ant‘ s l;

grievinces have Been mitiesated By issuineg the passes as appears
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frem the statement susmittef by the alleged centemners and as

admitted by the agplicant, Theredy, we are net inclined te
féirav@ any centempt preceedineg against the respemien?ts en fhe

alleged greunds, Accerdingly, the RC is hereky élisfu%oseﬁ of .

‘ 5. Ne erder as te cssts.
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